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Title: Regarding situation arising due to inflammatory statements made by politicians including parliamentarians.
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DR. P. VENUGOPAL (TIRUVALLUR): Madam, please allow me to speak. ...(Interruptions)

HON. SPEAKER: No, I am sorry. sicft 5ft gpes waen arsd 3

...(Interruptions)
DR. P. VENUGOPAL: The matter is related to two ...(Interruptions)
HON. SPEAKER: Madam, it is about tribal people.

...(Interruptions)
HON. SPEAKER: I know that, but it is a State matter.

...(Interruptions)
HON. SPEAKER: No, not now. I will allow it during 'Zero Hour'.

...(Interruptions)
HON. SPEAKER: Mr. Minister, do you want to say something?

...(Interruptions)
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SHRI M. VENKAIAH NAIDU: Madam, the issue raised by Shri Jyotiraditya Scindia definitely is an important issue that has to be responded to. As the
hon. Speaker has rightly said that when you give him an opportunity, then there has to be a response and that will be responded to. Nobody in the
Government approves of such statements, particular, at personal level. ...( Inferruptions) That too, on a Party functionary, who is holding the highest
office in the Party. This sort of comments is not acceptable to anybody.

Secondly, the issue that Shri Venugopal wants to raise here also is an important issue. Madam, what I would suggest is that we have been seeing
a€|

HON. SPEAKER: I know that. It can be allowed during ' Zero Hour'. T will allow it.
...(Interruptions)

SHRI M. VENKAIAH NAIDU : Yes, whenever you give permission, these issues can be discussed. I request the House to proceed with the Question
Hour and complete the Business and go back to it. ...(Inferryptions) The Prime Minister is nowhere in the picture in this. ...(Inferruptions)
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SHRI MALLIKARJUN KHARGE: He is a Minister in his Cabinet.
HON. SPEAKER: I understand that much.

...(Interruptions)
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SHRI MALLIKARJUN KHARGE: He is the Leader of the House and, therefore, he has to reply.a€| (zraemer)
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At this stage, Shri Jyotiraditya M. Scindia and some other Members came and stood on the floor near the Table.

&€ | (czraurat)

aoTofter areiet @ Aaol b arg? Wit wé At di5h aidl 8| 2rgor & aree Sit afea &, awn e bt aaf w6l w we?
&€| (czraurat)

ratotter arezrer & Har aifor-f¥asis w18 war 2 s a5 @1dl gan anfay,

&€} (o)

ORAL ANSWERS TO QUESTIONS

HON. SPEAKER: Q. No. 361- Shri Ram Kumar Sharma.
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SHRI SURESH PRABHU: Madam, I want to first of all clarify that the decision to delegate all the tendering powers which were enjoyed by the
Minister previously was made by me on the 10t of November, the first day in office. So, it is not a Committee which recommended anything. We

appointed a Committee on the 13t" of November only to suggest ways and means of implementing the decision, to come out with a proper structure,
and to develop management information system whereby we will be able to have proper control and also a proper system to understand how the
delegation will take place. Shri Sreedharan himself said that it was a watershed development in the history of Indian Railways that we have
delegated powers to this extent. That report on delegation of powers to General Managers has already been implemented.

What we are now trying to implement is the possibility of giving away powers of various kinds. There are various powers which we use. In terms of
approval of works, currently, the ceiling on the powers of the General Managers to sanction works is up to Rs. 2.5 crore, which we want to increase.
The powers relate to traffic facilities; new rules; road safety related works; computerization; works related to workshop; and also the power to give
sanction of estimates, which is a major power which we feel should be enjoyed by the General Managers. We have already delegated powers related
to some of the establishment issues. We are now trying to look at the delegation of powers relating to commercial issues, which normally are dealt
with by the Railway Board. We are trying to see how those powers can be delegated. We want to delegate powers not only to the General
Managers, but also going beyond, we are trying to find out how the powers can further be delegated to the Divisional Railway Managers and also to
some Station Masters.

The whole exercise of delegating powers is aimed to bring in more efficiency, more transparency, more accountability and also a sense of belonging
to the executives like the General Managers and the Divisional Railway Managers. We are also introducing a system whereby some of the Zones, at
least two to begin with, will have the autonomy to decide and we will sign an MoU with them so that they can exercise their powers properly, which
will bring in more efficiency. ...(Interruptions)
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SHRI SURESH PRABHU: Madam, I want to clarify that the Sreedharan Committee was appointed to implement the decision made by the Minister of

Railways on the 10t of November, the first day in office. After that, the Committee has made its report, and the final report came in March. What he
has said in the report as a passing reference is about the amount of money that can be saved if we are able to do certain things. In any case, we
have already decided to implement the decisions made by me in the form of Committee recommendations. All of them will be implemented in a
proper manner.

We are not ending here; we are also going further or even beyond it. We have decided to delegate substantial powers to the DRMs. We have
decided to delegate financial powers to the Station Managers/Station Masters. We are introducing accountability with empowerment through signing
of MoUs with Zonal Railways and Production Units. We are fixing timelines for procedural approvals. There will be incentives for timely completion of
works. The PSUs will be empowered with additional decision-making and financial powers.

All of this is a part of an overall exercise to revamp the functioning of Railways to bring in more accountability. If at all there is any instance or
evidence available of any wrong practice, it is needless to say that the Government will take strict action to bring the culprits to book.
... Interruptions)

HON. SPEAKER: The House stands adjourned to meet again at 11.45 a.m.

11.24 hrs
The Lok Sabha then adjourned till Forty-Five Minutes past
Eleven of the Clock.

Lok Sabha reassembled at Forty Seven Minutes past Eleven of the Clock.
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At this Stage Shri K.C. Venugopal, Shri Jyotiraditya M. Scindia, Shrimati Ranjit Ranjan and some other hon. Members came and stood on the floor
near the Table.
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At this Stage Shri K.C. Venugopal, Shri Jyotiraditya M. Scindia, Shrimati Ranjit Ranjan and some other hon. Members went back to their seats.
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ORAL ANSWERS TO QUESTIONS ...Contd
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SHRI BANDARU DATTATREYA: Madam Speaker, in my answer I have very categorically mentioned the situation. Out of the estimated number of
domestic workers of 41.3 lakh a majority of them are female workers. Domestic workers are considered unorganized sector workers. Secondly,
domestic workers come under the purview of State Governments and hence State Governments are the appropriate governments. Thirdly, State
Governments have the authority to notify the scheduled employments. All other things which the hon. Member has mentioned, like their conditions
and their major issues, come under policy matters. It is only when the national policy on the domestic workers is taken into consideration that other
important legislations which are under the purview of different Acts can come to them. I, therefore, request the hon. Members that in whichever
State the problem is very serious in nature, since the State Government is the appropriate authority, the State Government may take up this issue.

oft forefiu Ria sjfyen: arerer #@lcan, ora #icdf oft wier & oo 2 Awen aga aiflz & oY e ofifer a=il oréf aonwy) Sor &t smendt @1 68 et & aw & sy yemor #idl ot wad &
fop 531 Sor 31 125 @S diler 2 ou &) 3pR ierdl aiie anféafirl & acdi @ el 531 a8 alar J&a1 &, 2 iz 3 acan aldl &) &1 Aea Jean! @ fade =il ol & e
5§31 7126 1 Dlojol GollY| AE HAFACI (Td Habal otal Al A tea Beil-fEer asdl smisfl et srem gt 2&dt & Bram: anfirnsn srdta dlel © YorTel USal| 30U Sk & [
5 fere oflfer orrol & sz & 4 Jicft ot 3 sireten araar & &5 s @iz 3 wa aw Hfifer aolsll Jiz e smwen?

off disres genelRr 1 arest aEGn, Mool e o oflfey warer A5 ary 3 geat gor sodion aaren [ A ereRn ag sifly & st Rdreas: verndl, vardl, ahdlah afie anssiifydt aet
& citor dt sener &) 3 oft 53 arerenr € g1 aiy 3 ardd, 2014 ooy difereft Bfdcre 3 orf) 32t spu sifw fhforaest oy sy gy A B @G 3A U2 Rar & a1 &) s §A Swedl A
siedl BRI 3 A o) e AR adsf A afdber 3w, i, dorzars e Farwle, diada, Aagpia Surlc af B s diRRA A sidsla aer w1 g R 3) It is
under active consideration.

DR. BOORA NARSAIAH GOUD: Madam Speaker, domestic workers today make the maximum number of workers in the unorganized sector. I would
like to bring to the notice of the hon. Minister that the Act which has been brought for unorganized sector workers like the building workers, beedi
workers has done a lot of benefit to them. I notice that the main problem which these domestic workers face, most of the hon. Members are well
aware of their problems, is the problem of health and education. It is a big burden on them.

I appreciate the initiative taken by the Minister by bringing an Act for their benefit. I would take this opportunity to ask the hon. Minister whether he
is writing to the State Ministers concerned as to how to make improvements and also how the house-owners of the domestic workers are going to
contribute a minimum towards their health and education and whether they are going to be included in the proposed Act or not.

SHRI BANDARU DATTATREYA: The hon. Member has raised two issues. The first issue is the minimum wage in unorganized sector under which
these people are included. The minimum wage comes within the purview of State Government because it differs from State to State. The VDA or
other ingredients of the minimum wage differ from place to place.

The second issue is welfare measures. The domestic workers are already included in the Unorganized Workers Act. There is a scheme called
Rashtriya Swasthya Bima Yojana which has got the coverage of family members of five. They may avail of Rs 30,000 cashless benefits. The
remaining benefits are there under different welfare schemes. Once it comes to the policy, the benefits will be brought out.
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HON. SPEAKER: Thank you. The Question Hour is over.

PAPERS LAID ON THE TABLE



